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( i v )  INDEFINITE STRIKE BY M AH A-
r a j b b t r a  g o v e r n m e n t  e m p l o y e e s

SHRI VAYALAR RAVI (Chirayin- 
kil): Sir, I may be permitted to raise 
the following urgent matter under 
rule 377:—

The employees of the Maharash-
tra Government are on an indefinite

strike since the last three days. The 
Maharashtra Government is paying 
about Rs. 500 crores, out of their 
total revenue of Rs. 1,300 crores, to 
the employees. Moreover, the State 
Government extended the financial 
assistance beyond the recommends* 
tion of the Bhole Commission. It 
m ay not have satisfied the em-
ployees and their leaders.

It may be w orthw hile to mention 
that all the State Governm ents are 
in financial difficulties and their 
total claim  amounts to  Rs. 1,000 
crores— for assistance from  the 
Central Governm ent. It is the pri-
m ary duty o f  the Central G overn -
ment to regulate and control the 
financial matters o f  the country and 
also give the State/guidelines on 
these. In the present system o f  
m oney matters, incom e and distri- 
tribution. the State Governm ents 
are heavily leaning on the Central 
Government. So, it is the prim ary 
duty o f the Central G overnm ent to 
extend all assistance and help to the 
State Governm ents to maintain 
stability in financial matters.

The strike o f the Maharashtra 
Governm ent em ployees w ill make a 
heavy com mitm ent on the State G o-
vernment, and it is im possible for 
the State Governm ent to meet this 
financial responsibility without the 
assistance o f the Central G nverr* 
ment. Surprisingly enough, an 
Union Minister is instigating the 
em ployees to go on with the strike 
with an u lterior political m otive to 
topple the Congress G overnm ent 
there. It is reported that this Cen-
tral Minister has given an assur-
ance to the strike leaders that the 
Centre w ill help them to  carry on 
with their agitation against the 
State Governm ent. A  representa-
tive o f  the Confederation met the 
M inister and got this assurance. 
In this background it is w orthw hile 
to rem em ber that the Chief M inis-
ter, Mr. Vasant Dada Patil, said 
yesterday that “ the strike has been 
tim ed to  begin from  14th D eceit*  
ber because the strike leaders feel


